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The -follox_'.-'i-i_l_g_?_\z-l_ of the Gujarat L(,:gis-laturc, l-la-;-'.i-t_l_g-I_Jgn"assemcd to_t-);ae
President on the 9th August 1962, is hereby published for general information.

M. G. MONANI,
Secretary lo the Government of Gujarat,
Legal Department.
GUJARAT ACT NO. XXHI OF 1962,
(First published, after having received the assent of the President in the
“Gujarat Govermment Gazette” on the 9th August 1962).

An Act 1o make special provision for securing the orderly establishment of
industries in industrial areas and industrial estates in the State of Gujarat,
and to assist generally in the organisation thereof, and for that
purpose 1o establish an Industriat Development Corporation,
and for purposes connected with the matters aforesaid,

Tt is hereby enactsd in the Thicteenth Year of the Republic of India, as
follows; — y
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CHAPTER I

PRELIMINARY

:1]1?1' 1. (I} This Act may be called the Gujarat Industrial Development Act, 1962,

2e-

.

{?) It extends to tho whole of the State of Gujarat.

(3) It shall come into force at once,

2. In this Act, unlessthe context otherwise requires,—

(@) “amenity” includes road, supply of water or electricity, street lighting,
drainage, sewerage, conservaucy and such other convenicuce as the State
Government may, by notification in the Official Gazeite, speeify to be an amenity
for the purposes of this Aect;

(B) “building” means any structure or erection, or part of a structure or
erection, which is intended to be used for residential, industrial, commercial
or other purposes, whethor in sctual use o1 not;

(¢) “Collector” means the Collcctor of a district, and includes any officer

specially appointed by the State Government to perform the functions of a
Collector under this Act;

{d) “Corporation” means the Gujarat Industrial Development Corporation
established under section 3;

{¢) “development” with its grammatical variations, means the ecarrying ont
of building, engineering, quarrying or other operations in, on, over or under
land, or the making of any material change in auy building or land, and
includes re-development, but does not include mining operations; and “to
develop”” shall be construed accordingly;

(f) “engineering operations” include the formation or laying out of means of
access to s road or the laying out of means of water supply;

{g) * industrial area "’ means any area declared to be an industrisl area
by the State Government by notification in the Official Gazette, which is to
be developed and where industries are to bs accommodated;
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(k) “industrial estate” means any site selected by the State Government,
where the Corporation builds factories and other buildings and makes them

available for any industries or class of industries;

(z) “means of access” includes a road or any means of access, whether
private or publie, for vehicles or for pedestrians;

(7) “premises” means any land or building or part of a building and includes—

(i) the garden, grounds and out-houses, if any, appertaining to such building
or part of a building; and

(#7) any fittings affixed to such blding or part of a building for the more
beneficial enjoyment thereof;

(*) “preseribed” means prescribed by rules made under this Act;
() “regulation” means regulation made under section b4;

(m) “relevant land acquisition law” means—

I of (#) in the Bombay area and the Kuteh area of the State of Gujarat, the
1884, Land Acquisition Act, 1884 as in force in those areas; .
1ot

(¢22) in the Saurashtra area of the State of Gujarat, the Land Acquisition

1894, Act, 1894 as applied to that area; and

?{?jﬁl (iti} the Cujarat Land  Aequisition (Industrial Areas) Act, 1961;

of 1961, {n) the expression “land” and the expression “person interested’ shall have
the meunings respectively assigned to them in the relevant land aequisition
law.

CHAPTER II
EsTaBLisHMENT AXD CONSIITUTION OF THE (CORPORATION

3. (I) For the purposes of securing and  assisting in the rapid and orderly g,
establishment, and organisation of ndusiries in industrial areas and industrial nt
estates in the State of Gujarat, there shall be established by the State Govern- P
ment by notification in the Official Guzette, a Corporation by the name of the
Gujarat Industrial Development Corporation.

(2) The Corporation shall he a body corporate with perpetual succession and
a common scal, and may sue and be sued in its corporate name, and shall be
competent to acquire, hold and dispose of property, both movable and immova-
ble, and to contract, and do all things necessary for ihe purposes of this Act.

4. (I} The Corporation shall consist of the following seven members, that 18 ¢
to say—

(a) two official members nominated by the State Government, of whom one
ghall be the Financial Adviser to the Corporation;

Lg’ (b} one member nominated by the State Electricity Board constituted under

1048, the Llectricity (Supply) Act, 1948;
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(¢) one member mnommated by the Gujaral Housing Board  constituted GUT
under the Gujarat IHousing Doard Act, 1961: ‘}I‘\"-‘f
by
1961
(d) two members nominated by the State Government, from amongst persons
appearing to it either 1o be qudhﬁ(‘(l by reason of experience of, and capabi-
lity in, industry or trade or finance or to be suitable to represeit the interesis
of persons engaged or employed thorein; and

{e) tho Chief Exceutive Officer of the Corporation, ex-officio, who shall also
be the Secretary of the Corpovation.

(@) The Stato Goverminent shall appoint one of the members of the Corpora-
tion to be Chairman of the Corporation and may appoint one of the other
members as Viee-Chairman,

4
Disqualifica- 5. A person shull be disqualified for being nominated as a member of  the
bion for Corporation, if he-
nembership,

(@) s an employee of the Corporation, not being the Chief Kxeentive Officer
thereof, or

(6} 18 of unsound mind and stands so declared, by a compelent court, or
(e) is an mulischarged msolvent.

Cerm of ofiice 6, {I) The Chairnian, Viee-Chairman (if any) and mentbers of the Corpora=
nd eondi-  tign nominated under clauses (@) to (d) of sub-section (I} of secetion 4, shall
ione of .
ervice hold office for a period upto the end of two vears Jrom the date of their
fmembera, nomination as members.

() The members ol the Corporation nominated under clause (a) or (e} of
sub-section (I} of section 4 shall be entitled o draw such salary and allowances
as may Le preseribed.  Such reasonable additional remuneration, as may be fixed
by the Blale Government, may be paid to any member for extra or special
services required to be rendered by lum,

(8) The members of the Corporation nominated under clause (4), (¢) or (d) of
sub-section (I) of section 4 shall be entiiled (o draw such honorarium or comu-
pensatory allowancs for the purpuse of meeting the personal expenditure in
attending the meetings of the Corporation or of any Cowmmitice thereunder or
'tppomte,d in connection with the \mrk undertaken by or for the Corporation,
a8 may be prescribed. .

(4) Any person nommnated as n mewmber shall, unless disqualified, be aligible
for renomination.

feetings of 1- (I) The Corporation shall meet at such times and places, and shall subject
‘ornaration. to the provisions of sub-section (2) observe such rules of procedure in regard
to the transactions of its business as may be provided by vegulations.
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(2} A member, who is diredt v or inddirectly coneerned or Interested in any contract,
loan, arangement or  propesal  entered into or proposed to be enteved into, by
or on behall of the Corporation, shull at the earliest possible opportumity disclose
the nature of his interest 1o the Corporation, and shall not be present at any
mecting of the Corporation when the contract, loan, arrangenient or proposal is
discussed, unless bis prosence is vequired by the other members for the purpese
of eliciting infurmiation, amd shall not vote thereon :

Provided thut, a member shall ot be deemed Lo be concerned or interested
as aforesaid by reason only of his being a share-holder of a company concerned
in any such contract, loan, arrangement or proposal.

8. (7) If a member —-

Cossation of
mwembership.

(#} becomes sabjeet o any of the eisqualifications mentioned in section 5, or

(b) tenders his resignation in writing to, and such resignation is accepted
by, the State Govermment, or

(¢} 15 absont without the Corporvation’s permission {rom three consecutive

meelings of the Corporation, or from all mestings of the Corporation for three
cousecutive months, or

(d} 18 convieted of an offence involving moral turpitade,

he shall ceasc 1o be a member of the Corporation.

{(2) The State Government: may by order suspend [rom office for such period
as it thinks fit, or remove from  office any member of the Corpuration, who in
its opinion —

(¢) Las refused to secl, or
(6} has become incapable of acling, or

(e} has so abused his position as member as to render his eontinuance on
the Corporation detrimiental to the interest thereof or of the general publie, or

(@) s otherwlse unfit to continue as a member.

9. Any vacaney of & member of the Corporation shall be filled as early as Vacancies

practicable, and in like manner as il the nomination were being made nitially: }rﬁ’l;“;]t” be

Provided that, during any sueh  vacancy the continuing members may act as
if no vacancy had oceurred,

10. (&) If the Chairman or any other member of the Corporation is Temporary
by season of illness or otherwise tendered temporarily incapable of carrying absenco of
out Jus duties, or is granted leave of absence by the State (lovernment, or is
otherwise unable to attend to his duties in circumstances not. mvolving
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the cessation of his membership under secden 8, the Siate Governmemr may
appoint another person o aet e his plice el carry out duties and funcetions
entmsred to hime by ov under this Act wntil such Chairman or mewber, as the
case nuy be, resamws D duoties,

(2} W a Vice-Chanmwn hias been appointed in the absence of the Chairman the,
Viee-Chairian shadl be competent to carry oul the duties and funetions of the
Chaimna |

1. No disqualification of, or defect in the appointment of any person acting
as the Chatrman or Viee-Choinan or o miemsbier of vhe Corporation, shall vitiate
any act or proceeding of the Corporation, 1F sneh act or proceeding is other-
wise i gecordance with the provisions of this Aef,

12, () The State Government shall appoint a Chicf Jixecutive Officer, and a
Chell” Lecounts Officer of the Corportion,

(2} The Corporacion may appoint suel oither officers and servanty, suberdinate
1o the ollicers mentienerd sub-cetion (7). 23 it considers necessary for the eflicient

performanee of s duties and Denetions,

{(3) The eodditions of sppointinend and serviee of the oflicers and servants and
their seales ef pay shall —

{(¢) as regards the Cleif Execitive Officer and the Chicf Aecounts Officer,
be such as may be preseribed, and

(h as regarids the other oflicers servants, be such as may be determined
by regulations.

CHAPTER 111

Fuxcrioxs axp Powkrs ov tnE CORPORATION

13. The funciions of the Corporation shall be

(1) =enerally Lo promote and assist n the rapid and orvderly establishment,
growrh and development of nlustries m the State of Gujarat and

(77 I particulay and withont prejudice to the genevaliry of cluse (i) 10—

{r) establish and manage indusirial estates at place selected by the Siate
Government ;

(h) develop indusirial area selecied by the Srate Government for the purpose
and make them available for undertakings o esrablish themselves ;

() develop land on iis own aveount or for the SBtate Government for the
purpose of facilitating the location of industries thereon ;
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{(d) assist {inancially by loans industries to move their factories Into such
estates or areas,

(¢} undertake schemes or works, either jointly with other corporate bodies
or institutions, or with Government or local authorities, or on an ageney basis,
in furtherance of the purposes for which the Corporation is established and all
matters connected therewith.

14. Subject to the provisions of this Act the Corporation shall  have General pow.
power— era of Cors
poration,

(@) to acquire and hold such property, both movable snd 1mmovable as the
Corporation may deem necessary for the performanee of any of its activities, and
to lease, scll, exchange or othevwise transfer any property held by it on such
conditions as may he deemed prover by the Corporation;

{b) to purchase by agreemeant or to tuke on lease or under any form of tenancy
any land, to erect such buildings and to execute such other works as may be ne-

cessary for the purpose of carrying out its dulies and funciions;

(¢) to provide or cause to be provided amenities and common freilities in
industrial estates ane industrial areas and construet and paantain or cawse to be
maintained works and buildings therefor;

{(d) to make available buildings on hire or sale to industrialists or pergons
intending to start industrial wadertakings;

(e) to construct buildings for the housing of the cmplovees of such industries;

(f) {?) toalot factory sheds or such buildings or parts of buildings, including
resulential tenements to snitable persong in the industrial estates sstablished or
the industrial arcus developed by the Corporation;

(#7) to modify or rescind such allotments, including the right and power to
avict the allottees concerned on breach of any of the terms or conditions of their
allotment;

(g} to constitute committees from amongst its members to perform any of
its functions ;

(A to constitute advisory commitfees 1o advise the Corporation ;

(1) to engage suitable consultants or persons having special knowledge or
akill to assist the Corporation in the performance of its functions ;

(7) subject to the previous permission of the State Government, to delegate
any of its powers generally or specially to any of its committees or officers and to
permit them to re-delegate specific powers to their subordinates ;

(k) to enter into and perform ail such contracts as it may consider necessary
or expedient for carrying out avy of its functions; and
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(f} to do such other things and perform such acts as 16 may think wee ssary
or expedient for the proper couduct of jrs business and the carrying in ro ctfect
the purposes of this Act.

ithen- 15, Al permissions, ovders, decistons, votices and other documents of the
'3‘]‘“”“ Ofl Corporation shall be authenticated by ihe signatlure of the Chiel Execulive
WIerE AN o . . . h - . . .

euments of Officer of the Corporation or any other Officar suthorised by the Corporation in

rporation.  this hehalf,

otification 16, Notwithstanding anything contained in sub-section (3) of section 187 of the
il?n:t};-iu] Bowbay  Distvict. Municipel Acr, 1801, or any provision corresponding thereto jn
en as any faw for the time beinyg in foree in any part of the Slale, the State Govern-
_Jllilif'ti arer ment may, by soufcation i the Offividd Gozette—-

#n?llm\‘ . ..

istriet Mu- («) declare that the provisions of Chaprer XIV and any other provisions of

cipal Act, that Act, shall exteud 1o and be brought into force in, any industrial area, and

thereupon such area shall be decmed 1o be a notified avea wnder Chapter XI¥
of that Act ;

{b) appoint the Corporation or any oflicer or commiitee thercof for purposcs
of clause (¢} of sub-section (£ of section 188 of that Act |

(e) provide that the provisious of any other bw relating (o local authorities
which is i1 force in that avea shail cease 1o apply, and thercupon such provisions
shall cease to apply thereto ;

{(d} make such other provision as is necessary for the purposes of enforcement
of Chapter XIV of that Act in that area,

ireetions by 17 The State Government may {tom time to rime issue to the Corporation
0 Stato Go- yuch general or special direetions of poliey as it thinks ueeossary or expedient for

cTAMENt. o purpose ol carrying out the porposes of (his Act and the Corporation shall
be hound to follow and act upon such direetions,
CIIAPTER IV
FINANCE, ACCOUNTS aND AUDIT

rpglicﬁtion 18, All property funds and other assots vesting In the Corporation shall
ni:::;‘:" be held and applied by i, subject Lo the provisions of and for the purposes of
suets, this Act,

rporation’s 19, (Z) The Corporation shall have and maintain its own funds, to which shall

be credited—

{¢) all moneys received hy the Corporation from the State Government by
way of graute, subventions, loans, advances or otherwise ;

{p) all fecs. costr and charges received by the Corporation under this Act:

(c) all moneys received by the Corporation from the disposal of lands, buildings
and other properties, movable and immovable and other transactions ;

Bom.
ITT of
i00i,
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() all moneys received by the Corporation by way of rents and profiis or in
any other manner or from any other sonvce.

(2) The Corvporation may keep mn eimrrent or deposit nccount with the State
Bank of India or any other Bank approved by the State Government in this belalf
sich sum of money out of s Aimd as may be pesertbed and any money in exeess
of the said suwm shell be invested i such inanner as may be approved by the State
Covernment.

() Such account shall be operated upon by snch officers of the Corporation as
may bhe authorised by re;mlacions,

20, The Swate Government may make sneh grans, sioveafions, loans and Grants, sub.
advanges 1o the Corporation as it mav deem necessary for the performance of ventions,
. . 1} T R . . . .- - licenes Al
the functions of the Lorpuraven wicder bl Ao ool W0 ronts, snbventions, oo
loans and  advances made sl be on suell terms and conditions as the Sfate to Corpora-

Govermment may after consulting the Corporaiion determine. Liva.

2i. ) The Corporation may, subject {0 2nch conditions as may be preseeibed iy Power of
this Lehalt, borrow money in the open mwarket or otherwise with a  view Corparation
1 I 0

s * [ § to horrow,
providing Hseil with sudejuale resonvees,

(2} Al moneys borvowed under sube-seetion {7} ruay be guaranteed by the State
fovernment as to e repayiment ol principal and the payvment of intorest at
guch rates and such couditions as the State Governmment muy Jefenmine at the
time the moncys ave borrowed, '

22, The Corporation way accept deposits on sueh conditions as 16 deemns Dupesits,
it from porsons, authorities ov institutions to whom allotment or sale of land,
buildings or sheds is made or is likely to be made in fintherance of the ohjects
of this et

23. (1) The Corvporation shall make provision for such reserve and other Reseive and
specially denominated  funds wd  in osueh o and  to snch eafond agvter funds,
the State Goverwnt may, from dine fo fuie, diveet,

{£} "he management of the funds referred Lo in sub-scetion (£), the swns 10 be
transferred from time to fime to the eredit theeeof, end tw application of wueney
~omprised therein, shall be determined by the Corporation.

{3) None of the funds referred to m sub-section (7) shall be utilised for any
purpose other than that for which it was coustituted, withowt the previons
approval of the State Goverminent.

24. (1) The Corporation shall have the authority to spend such sums as Expenditure
it thinks fit for the purposes authorvised under this Aet from out of the from funds.
general fund of the Corporation referved to insection 19 or froms the reserve and
other funds referred to in scetion 23, as the ease may he.

(2) Without prejudice to the generality of the power conferred by sub-section
{{), the Corporation may contribute suchsumsas it thinks fit towards expenditure
incurred or to be mcurred by any local authority or statutory public undertaking

[V-—Extra—55 (Mono)
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in the performance, in relation to any of its industrial estares or industrial areas,
of any of the statatory functions of sweh aurhority or vidertaking, including
expenditure mewrred in the acquisition of land,

(3) No expendituve other than capital expendituee shall be jnewrred by the
Corporation out of moneys borroved or recived hy way of depesits, '

25. (I) The Corporation shall, by such date Incach veay a3 moy he preseribed,
prepare and submil to the State Governrient for apreoval an anmual finaneia)
statement and the programne of work for te sneeceeding finuneial vear.

2y The annual financial statersnt shall show fthe  estipred veceipls  and
expenditure  during the snccceding fuancial  vear i1 osueh form amd  detad]
a3 may be preseribed.

T . - v Ly KPR vt b g 1
£3) _V'r ll-h. the approval of tlu_: State Governmeit 1hc_(,u]ljummu_:u shall be eont-
petent to make varictions in the progranme of work in <he conrse of the vear 3
Provided that all such variations and reappropriations oul of the sanetioned
budget are brought to the notice of the Btate Governmwent Ly g snpplementary
financial statement, :

(4) Acopycach of the annual finmneinl statement and the programne of work
and the supplementary finaneial statement, if sny, o snbinission to the State
Government as soon as may be, shell be placed before the State Lewishiture.

26. () The Corporation shall mamtain books of account and other hooks in
relation to its business and transactions in sneh forns and in saelh manner, a8 may
be prescribed.

(2) The accounts of the Corporation shall e andited by an auditor appointed
by the Btate Government, 1n consultation with the Comptroller and  Auditor
General of Tndin,

(3) As soon as the accounts of the Corporation are andited, the Corporation
shall send a copy thereol together with the copy of the report of the auditor
thereon to the Stale Government.

(4) The State Government shall cause the aceounts of the Covporation together
with the audit roport thereon forwarded to it under sub-section (3} to be laid
annually before the State Legislature.

27. (7} Notwithstanding anything contained m section 20, the State Government
may order that tliere shall be concurrent aundit of  the accounts of the
Corporation by such person as it thinks fit.  The State Government may also
directa special andit to be made by suel person as it thinks {it of the zecounts
of the Corporation relating to auy particular transaction or class or series of
trapsaciions or to a particular period.

(2) 'The State Government may pass such orders on the report of the speeis 1
audit and the Corporation shall be bound 1o comply with such order.

(&) The report on the speeial audit shall be laid before the State Legislature.

{4) When an order 18 made under sub-section (7) the Corporation shall present
or canse to be presenfed for audit such accounts and shall furnish te the person
appointed under sub-section (I} such information as the said person may require
for the purposs, of audit.
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CHAPTER V

AppLicavioN ov Goviesaeyty Presises (Bvicriox) Acr, axp Now-AppLi-
catiox or KRuxr Coxyror Acts 1o CORPORATION PREMISES,

28.  (I) The Sware Government may, by uotification in the Official Applieation
of  Gazette, provide{rorasnch dateas is stated therein that the Bembay Government °f 50“”}“}’{
) . 3 N e - . Te P e N Lt . TOVETHNILC
1936 Premises (lvietton) Aer, 1959 shall apply to [remises IJulmlgmg_; o, vesting in, prepises
or leased by, the Corporation as fhat Act applies in relation to Government (viction)

S T R PR TR i Act, 1935 to
premises, but subject to the provisions of sub-seerion (2). Corporation
premizes,

Boin.

(2) On a notification being issued under §_-'.11]J'S|.‘l.'i_’i(ll] (1), ‘the afm'esui[l Aot and
the raleg tnde thereundur shall apply fo Corporation premises with {le following
modifications, that 18 1o sayi—

(@) the Stute Govermmend shall appoint an ofiicer w_ho is hp]di;_}g or has held
oltice whether under the Government or the Corporstion, which in the opinion
of the State Government is not lower bt rank tharcthat _01' a Deputy Collector or
an lxceutive EFngincer, to be the comperent authority for the purposes of
the aforesaid Act;

(b relerences 1o Govenmnetd prendses’ i that Aot aaid those rules shall
b deeined to be relovences 1o oy cie preinises”, and referenees to “ihe
tale Governnent” i sections 4, 5, 6 and 9shall he deemed to he references
to the Corporation,

Bow. 29, The Bombay Hewts, Hotel and Lodwing House Rutes Control Act, Non-applies
L¥IL 3947 . - law corres ling thereio for the thine beine in foree i tion of Ko

; v der Jaw corresponding theveto for the time beine in foree iy any
of 1947, ot dn._s_uothm la 3. « i g any flon of ko
7. part oi the Biate-- to Corpora-
tion premise..

{¢) shall pat apply to any premises belonging to or vesting in the Corporation

under or for the purpeses ol this Act;

() shall not apply as azainst the Corperation foany tenancies or like relation-
ship ereated by the Covporation in respect of any such premises,

{c) but shall apply to any premiises let to the Corporation.

CHAPTER ¥I
ACQUISIITON AXD 1MSrusaL or LaxD

30. (f) Whenever any land s required by the Corporation for any purpose Compulsory
i ) e 1 - ) . Compuls
in furtheranee of the objeets of the Aet, but the Corporation is wunalile to "i:‘}""”]“}}“
:‘ ; 1. Ceata (Y v . Ve . . - - ) of land For

acquirc it b}' agreement, -L.}m &L.dtJ (l{'}\“n.mpm' Ay, npon an ,‘113'1)1“_.{1{1011 of the Corporation.
Corporation in that behoif, order proceedings Lo be inkeen under the  velevant
Jand aequisition law fnJl" acqnmng: the saite an bclmll of ’(lu:_ CO]‘J;f,l-ution as if
such lands were needed for a pullic purpose within the meaning of the relevant
land acquisition law.
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(2} The amount of compewsation awarded and all other clirges ineurred in
the acquisition of any suel land shall be torthwith paid by the Cerporation and
thereupon the land <hwll vest i the Corporation,

31, Wiheae in puvsianes of section 30 any proveedings ave taken for  acqui-
ring any land Lor the Corporation, then burespect of such procecdings- -

(/) section 17 of the Land Aequisition Act, IS94 as in force i the Bombay
and Kutell aveas o3 1he State, wd

(2) seciton 17 ol the Land Acquisition Act, 1891 us applicd to the Saurashtra
aren of the Sate,

sl bove effeel as f the words * waste o1 arable ™ were deleted from sulb-
:‘i(}l}i.ii}ll_ ( f) Lh('l‘l'ui'.

32, (f) For the loetherance of the objeris ol this Aet the Siste Govern-
ment ay, Upon siviceondioons s ey be egreed upon beiween 15 aud  the
Covporation, place at the disposil of the Corporation any lands vested in the
State Government,

(23 Afver any such Bond hos hees develnped by, or nnder the control ana supes-
viston of the Corpoesiion, 1shall e deali with by the Corporation in weenrdance
with the vesulations wedes sad cdireciions given by the State Goveronent in
this hehali,

(3) It any Land placed at the disposal of the Corpovation noder sub-section (4)
is required ar any time thevealter by the State Governent, the Corporetion shall
repliee i% wn the lisposa! of the ¥Mule Governwuwent upon such ternis amd condiaons
as the Srate Goverpent may alter consultation with the Corporation deterinine.

CIAPTEIR Vi
SUPPLEMENTARY AND MISCELLANEOUS Provisions

33, (1) If e Covporation alter bolding a local ingquivy, or upun s repont
from any of its olticers or otlev information I its possession, is sotisfied that the
owner of any loned ineaciadisirieDares has tuiled 1o provicde gy smenity i rolation
to bies boand whichora che opnven ol viwe Corpovavion ougid w be provided or to carry
out any developrment of the ki jvr which perission has been obtuined under
rhis Aet the Corporation may, aler giving the owner @ reasonable opportunity
o being heard, =erve vpon the owner & notice requiving Lim w provide the
amenily or carry out the development within such time  as may be speeified in
the nolice,

(2} 1f any sucle amenity is not provided or any such development is not sarried
out withim the iime spectfied in the notice, the Corpor:tion rany itsell provide the
gimenity or carry out the development or have it provided or carried out througl
such agency s it deems fit:

Provided that, before taking aclion under this sub-section, the Corporation shall
afford reasonsble opportunity to the vwner of the land to show cause why such
action should uot be taken.

Lo
1804,

Iof
1801
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(3) Al expenses incurred by the Corporvation or the ageney employed by it in
providing the amenity or carrying ont the dovelopment together with interesl, at
such rate as the State Government may by order Lix, from the date wien a denwind
for the expeuses is made from the owner until paywent, shall be racoviaable by the
Corporation from the owner,

() A owner aggvievad by a notice dssied w0 Im nnGer suhescction (7) may
within a pertl of sixty days fron the date on which sl noiive 3= served on
him file an appeal to vhe Presiient of - Uhe Gugarar Revaene Teiluned novwioh-

o e snvtiing contained in the Bombay Revenue Tvibueel Lt 1937,

XXXISLEUN
of o ) . ) o o
1038, {7y in deetding an eppeal mrder sab seciion (A, the President of the Gujavat

Reventg Trabunel shall exercise all the pow

s owhich a cour his s ol the
game procedire which o court Toilows v dectsding appears Broin o deeree or order

v of an orivingd cowrt under the Code of Civil Precedme, Tooe.

o
1908.

(1 devision Lotk appeil shall be final el conelusive,

34. (I} Where the erection of any building in an idustrial estare or indns- grder of
trinl ares has been commeneed, or s being carrial on. or bas Leen completed, or demolition
any existing hulding is itll:_‘l'!.‘til, n f:rmt-u_n-'e.mi{m of the terins on whieh sue)y °F buitding
l)ui“lding or the luned on \'.'lli_rh it stands i3 ]1."1’1 vr- ;1_1';111'“‘1,[ widey _t]'lis Aot
any  Officer of the Corporarian empowered by it i tus behalf may, inaddition to
any prosecution t-}ml;_ way he lll&‘sl’liut‘ml Emdcr this Aot make an {;1‘1_1L:1“ divee-
ting Ut snedt ereetion shalt he demclishol Ly p‘.w owiter therco!” witlin such
pm‘ﬁ;d not exeeeding two months as may be specified in the ovder, and  on the
pailure of the owner to comply with the order, the Olllcer may himself canse the
erection to he demalishied and the expenses of such denmolition shall Lie recoverable
by the Corperaticn from the owner !

.1 .
VProvided that, no such order shall be made unless the ownoer Las been fiven s
peagonable opportonity  to show eause why the arder should not he made.

(2)  Any person E.lg,_[_gl"l{:‘\-'u.d ?)}' an m'dfar. under sull_v-sr.:ctitm (7) may appeal agaic st
that order within thirty days from the date thereol 1o a Comrmitice of the Corpora-
tion set up for the purpuse by regulations madc in this 11)_uhu_li. Huch Committee may
after heating Lhe parties to the appeeal either allow or dismiss the appeal or reverse
or vary any patt ol the order.

(3} The Jecision of the Committee on the appeal and subject only to such de-
cision the order made by the oficer under sub-section (£} shall be final.

35, (1) Where the erection of any buwldmg i an mdusivial cstate or indus- power to
trial area has been com{nenccd, or 1s bemy carried o, or has been completed, or Siopuhsill(li‘)
any existing  Luilding 1 f@lurr‘a(l, n g:oytruventlm of the terms on which such “Perebons
building or the Jand oul\\'lilch it standsis held or g!"{jntud under this Act, any

officer of the Corporation en'.e]_aowel‘ed m Hnr;_ behalf’ may, i addition to any
proseeution that may be instituted under this Acl, muke an order requiring

the building operations m relation to such  ercetion to be diseomtinued on and

from the date of the service of the vrder.

(2) Where such building operations are not discontinued in pursuance of the

requisition under sub-section (£), the Corporation or the ofiicer c¢mjowered as
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aforesaid may reguire sy police otlicer 1o remove the person Ly whom  ghe
erection of the bukding Lias been convnenced amd ol his assistants and workmen
from the place of thie bnilding  within sucle tine a3 mway be speeilied m the
roquisition, and sueh police officer shall coimply with the requisinion accordingly.

(3) After a reguisition wnder sub-section (2) has beero complied with, the
Corporation or the officer enupowered as aforesaid may depute by a written orde
a police odicer or an officer, or employee ol the Corporation te wuteh the place
in order Lo ensuve that the crection of the building is not continued,

{4y Any person tailing 1o comnply with an cuder made under sub-section (f)
shall, on convistion, be lauiuwul witle fine which may extend to two hundred
rupees for cvery day during  which sneli non-complianee continnes after the
service of the order.

(%) Nocompensation shall be clanmable by any person for any damage or loss
which he may snstalin in consequence ol any order made under this seetion,

(6} FThe cost of employing  any police oflicer under this seciion shall initi-
ally be bowne by vie Corporation but it shall be vecoverable from the person
who Laled to comply with an order made wider sub-section (£).

36, (/) Auy person who wheiher ar his own lustance or at the nstance of
any other person undertakes or coreies out construction of or alterations to any
buthiing i il ndusieial estale e melustrial area contrary Lo the terms under
witieh he holds such building or Laned mmder this et shali, o conviction, be
punished with fine wincl may exietel o tew thousand  rupees, and in the case
of a comtinuing  contraveniion, with a further {ine whick niay extend to five
hunared rupees for every day during which such olfence continues after con-
viction Jur the first conmission of the offeice.

(2)  Any person who vsesuany land or builelig in an indusirial estate or industrisl
atea conirary to the terms  under which he  holds  such land or building
under this Aer, or in vondravention of the provislons of any  regulations
made in Uis behalf shall, on conviction, be punished with line which may cxtend
to five thousand rupees.

37. (N () Within any area taken up for development under paragraph (b) of
clanse (7)) of scelion 18, the Corporation, and

(#1) m the cise of any area rereening between the arcas or adjoining any
aveir 50 laken up Tor devetvpment, for il purpose of («) carrying gus, water
ov eleetriciiy  Irom a sowee of  supply to, or (b)) consirueting any  sewers or
drains nocessary for carrving off the workings and  waste liguids of - an iudus-
trial process, lhwuffh such hreryia ll‘!,{ aren or us the  casemay be, adjoining area
ALY PUEADN CHLBOWL Teed e o his bebiadd ay the Bizte Government by notification in the
Offeciut Ga.ew(hmn puilter in This seeuon relerredio as Pthe suthorized person™)
may, aier givieyg 1\.‘:15011:1h!*: notice 1o the owner or oecupier, lay down,
place, mainiain, alter, renwve or vepaic any pipes, pipe lines, conduits, supply or
garvice lines, posts or other appiiances ov apparatus  in, on, under, over, ulong
or across any land in such aveas.

() The Corporation or as the case may be, the authorised person may at
Ay time enter uponany land oany such area and i such event the provisions
of seovion 38 shall mutofls mutandis apply.

(3) While exercising the power conferred by sub-section (), the Corporation
or the authorised person shall--
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{f‘(f;l (7) where the land affected s a street, bridee, sewer, drain or tunvel, comply
1863, wdfates woteiedts with the relevand provisions of the Ges Con poaes Aoty 1863,

notwithstanding  the fact that the Act is not i foree in the avea ov that
the State Government has 1ot sued a notificafim exd endding such provisions to
such land,

0f) cause az little damage as possible to property,

Compensation to all persois Interestud fin extinguishiment or - modifieation
ol rights in property and any daunage sustoined by them inconsoquenee of the

exercise of such powers as afivesald shall De putd, w0 the e may be, by the
Corporation or, in the case of the antbovizcd person, by vhe Stale Gowornment,

Provided thar the sroust o comrjenseUCoie e o =i oe 0 the oo of
anmial rent acveniter ws he eiveame e ol (e ecs ey reqrire, shall Do

sy apnertioned by vhe Collecior in aecorduimer with L

fixed and where s
provigions of the relovant Land Soonistion thw,

{(4) Nothing herein shall authorvise or enipowor the Corporation or the suthe-
rised persoit to lay down or place any pipe or other works into, through or ageinst
any building or i wny land nov dedieated Lo pablic use without the consent of
the ownees and oceupiers thereof, exceps that the Corpovasion or such person may
at any thue enter upon and lay or place anv new pipe in place of an existing
pipe in any land wherein any pipe has been siready Towindly Laid down o placed
i pursuance of this et and  way  vepair or alter any pipe so laid down -

Provided that, nothing in the aforesiid provision shall be econstried fo mean
that the Corporation or ather person is forbidder from Laving  the said Jand
acguired atany time by the State Govenonent in the noriaal conrse,

38. Any officer of the Stute Government, any wember of the Corporation Power of
aned any person either gonerally or speciabts authoriced by the Corporation inentry.
this behalf, may euter info or nron any land  or buibdling  with or withont
asmistunts or workmen for the porpose of— :

(¢} making any inspection, swivey, measurement, valuation or enquiry or
taking levels of such lind or huildings;

(b) examining works under  constrnetion and ascertaiiiing  the conrse of
sewers and drains;

{c) digging or boring into the sub-soil;

(d) setting out boundaries and infended Jines of worl;

(¢) wmarking such levels, honndaries and lines by placing marks and cutting

trenches;
(f) doing any other thing necessavy for the efficient adlministration of thig
Act:

Provided that,—

{{) no such entry shall be made except between the hours of sunrise
and sungset and withont giving reasonable notice to the oceupier, or  if
there be no oceupier, to the owner of the land or building;

(i7) sufficient opportunity shall inevery instance be given to enable women
(if any) to withdraw from such land or building;



348 QLU GOV, CAZ, BN, AUGU.T 9 1962 FSRAVANN T, 1881 [Panr IV

(7 due regard slll alwavs Be had, =0 favas may be compatible. with
the exigencies of the purpese for which the entry Is made, to the social and
religions nrages of the oseupants of the laud or huilding entered,

feersof tho 38, The Staie Government may, by notification n the Offtcia! CGrzette, nominate

f&_"ﬁ:“”“ any oflicer Hf the Corporation to he a controller or Heensing avthority under any

ted with  daw Tov the tice heine b foree relating to the proeurement er distribution of any

e powers, gommodiby in respret of the industrial undertakings established or to be established
in the induatrial estates ov industrial aveas cutrusied o or developed by the Cor-
poration and no such nomination shall be called in question merely on the
araund that such officer s not an oflicer of the State Government,

er ricling 40, Notwithsrandimg  anyviling contained  in any other law, or in any licence
wers of . p o eyt e ih Ve either omoar ) i

e ment O perinit, if the Staie Governnent is satisfied either an o reconmendation made
issue in this behalf by the Corporation or otherwise, thet the setting np of an industrial

f“l:ti“““ to yndertuking {whether within as industeial erea or oviside) is impeded by« locad
;;101-11{03. anthority’ s tetusad o grani, or by such anthordy’s jpastence on conditions which
the Srate Govormment eonsidors nareasonable for  the grant of, any amenty,the
State Covernment may divest the loeal euthority to gt the sald  amenity on
such comditions us it coisiders fity and thereapon the amnenity shall be granted @
Provided i, the charee to be puid for granting or continuing suell amenity
tu the local anthority eoneerrd s ot Jess than the cost to the local authority or
Heenser eoncerned for providline snely amenity

Provided further that ne suel direetion shall be made by the 8late Government
unless tha logal muthovity slodl lave been given a repsonable opportunity 1o show
couse whv any sneh diraction should not bo made,

overy of 41. ANl sums payable by any person to {he Cm‘p::mt}mi or recoverible by it
ms dite 10 Jyy or nnder fhis Aw and all chavges  orexpenses ineurred  in conneetion
I.Ef:;qt:{:nof tlrewith shall, without prejdice to any ofher more of recovery, be vecoverable as
1d revenie. an arrear of land revenue on the applicaiion of the Corporation,

rvice of 4%. (D Al notices, orders aml other doenments  vequired by thiz Act,
tices or any  1ule or resulation made thereunder to be served upon any person shall
° aave 2y otherwize pmvidud in this Act or such vole or regulation, he deemed

to be duly served—

() where the person to he served 13 a company the service is effected in
aceordance with the provisions of section 51 of the Companies Act, 1956;
(b) where the person {o be served 18 a firm, if the document is addressed to
~the finn at its prim:ipnl place of business, identifying it by the name or style
under which its business is carried on, and I8 eitlier—
(3) scut under a certificate of posting or by registered post, or
(1) left at the said place of business ;
{¢) where the person to be served is a statulory publie body or a corporation
or & society ot ather body, if the document is addressed to the secretary, freasurer
or other head officer of that body, eorporation or society at ils prineipai office,
and is either--—
(1) sent undera cortificate of posting or by registered post, or

{48} left at that office ;

I of
19486,
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{d} in sny other cose, if the dooument s uddressed  to  tho persen o be
awrrved andd

{7} e wiven or tenderad ta hing ap

{f1) if sueh person vauno! bc found, 1o afiisen o sonie couspimaeug part o
bis last Jmown place of residence or by o b5 viven or tendored 1o sunie
adult member of his {umily or s aflixed on seme conspivuous part of the land
or building 1o which iv relates, o

{ri1) iz sent under a ceruficate of posting or by registered post to that person.

(Y Any document which is 1".‘@11.11'((}_ o autherised fo Looscived on the owner
or oceupier of any lend or building way be sddresaed ™ e owner™ or "the vceupiar’
a9 the caze may be, of that land or Lnile lmw (handige th 1 omnd o buildin p) without
further name or fii_bbl‘il.ﬂll_lll, and shall be deemed to Lo duly gepved—-

(6} 1 viwe dociment su asideessed 1mosent or defiverad o nccordanse with clavse
{d) of sub-section {I); or

Yy if the doeument v addressed or o copy thereof su addressed, 18 piven or
teudleced to some person on the and ur baobling or, where there s no person on
the land or biilding to whontat eon he elivered s affixed to some conspieuous
parb of the lund or building.

{3) Where a document is served on a faum m accordunce with this sectim, the
ocumeat shall be dacined (o be served on vach patine.

(€} Vor tiie purpose of endbling any docuwment 10 ba zarved on the owner of any
property, the nceupter (if anv} of the I“{}}_JL{" y ey Le -uaimu,d by notics in writing
by the Btate Government. or the Corporatinn, as ihe cane may be, to atute the namo
and address of the owner thereof

43. [lvery public notice given under this Aet or any rule or regulation vy e
made thereunder shall be 1o writing over the signature of the officer concerued  ond tow 4 o
shall be widely raade ‘nown in the locality toTe affcied thereby by afBxing wale bown
copies thereof in LO]"I‘S[J]{UOU"\ public places, withiu the gaid locality, or by puhh&,hmg,
the same by beat of drum or by advei‘tisemei t in s locul newspaper, or by
any twoor more of thase means, and by other weans a3 the officer may think fit.

44, Whercany notice, order ov ovher doowmnent fssned or made under this gopiee., o
Act or any rule or regudation made thereunder reqnives anything to be done v fis v
for the doing of which no time is fizedin this el ov the tule or rc;ﬁ_nlm fon, mable s,
the notice, order or other document shall specify a reasonabls period of time for
doing the same ur complying thern.v,v.‘it-h.

45. (£} The Corporalion shull furnish to the State Gov ernm(,nt such returns, “'t}"“it“‘-ln_"f
statigtics,  reports, wccounts and other information with respect to  its NP
conduel of affairs, properlies or activitios or in regard to any proposed work or
scheme as the Btate Gov rnment may from time to  time require,

(2) The Corporation shall in addition to the audit report referred to in section
26 furnish to the State Guvernmeont an annual report on itg working ar soan as may

IV—Extra—6 {Nono)
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pe after the end of cach financial year in such forn and detail as may be prescribed,
and a copy of the anmual teport shall be placed  before the State Legislature as
goon as nay be after it 1s teceived by the State Government,

48. Where the State Government is satisfied that in respect of any particular
industrial estate or industeial ares, or any part thereof, the purpose for which
the Corporation was established wnder this  Act has Deen  substantially
achieved go as to render the continued existance of such estate or srea or part
thereof  under the  Corperatien  unnecessary, the  State Government
may, by notification in the Officidd Gazette, declare that such industrial
estate or industrial area or part thereof has been removed from the jurisdiction
of the Corporation. Therenpon the State Government mny after  consulting
the Covporation pass such orders In respect of  consequential - financial
avrangements  with the Corvporation, and the transfer or apportionment of any
assets and liabilities of the Corporation as it may deemn fit, The State Govern-
ment may also make such other incidental aveangements for the ardministration
of such estare or arca or pari thereof as the State Governuwnt thinks fit,

47, (D) U the State Government alter giving the Corporition an opportunity
to render w explanation is saiisfied that the Covporation  has made a default
in performi © any duly or obligation imposed or east on it by or under this
Act the —ote Government may fix a period for the  performanee of that
duty or o) 7 ation and give notice to the Corporation accordingly,

(2) TIf i :he opinion of the State Government the Corporation fails or neglects

~to perform -+ ch duty or obligation within the perind so fixed for its performance,

Dissolution
of
Corporation,

it shall be ¢ wlul for the State Governmient, afier having given the Corporation
to show ca -2 against such order, by order supersede the Corporation and there-
after recon * lnte the Corporation, as it deems fit.

(3) Afte: -he supersession of the Corporation awd wntil it is reconstituted in the
manner laid down in Chapter 11, the  powers, duties and functions of the Corpo-
ration under this Act shall be carried on by the State Government or by such
officer or oflicers or body of officers as the State Government may appoint for this
purpose from time to wime, and the cost thereof shall be met from the funds
of the Corporition,

{(4) All praperty ves'--* in the Corporation shall, during the period of superse.
ssion, vest in the Stal  avernment,

48. (f) The Siate (Hvemnment if satisfied that the purposes for which the
Corporaiion was  ostablished wnder this At have been substantially achieved
80 as to render ils continuance nnneeessary, it may by notification in the Official
Gazeite declure that the Corperation shall be dissolved with effect from such date
as may be specified in the notification. and thereupon the Corporation shall stand
dissolved accordingly,

{2) From the said date—

{a) all properties, funds and dues which are vested in, or rcalisable by, the
Corporation shall vest in, or be realisable by, the State Government ; and

(6) ol liabilitios which are enforceable against the Corporation shall be en-
forcenhle against the State Government,
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49, Ondess otherwize coprosdy provided o Cosel shall tele co.
any offence relating 1o g opr by bedoning or vesr
Corporation pani-falle undoe this Aet, exeept on the con pleta L, o
inlormation received fom the Corporation or o persois auihoiisel oy
Corporetion by svieried or spectal omber o Uds bebarn

s Jtha

by o under llu\ Avtdp rhe fteopy

[

41

80. (7) The Corporadion or any persvy. auw lundsed e Carpone i n D eyt Com
- R R - ¥ . v o . . . ) o L5 o

or specizl order o this belall ma v, L‘,u']lt‘l_‘ brefore or al ev e fnan !.'1 VR s
proceedings, coowoons ! sir offnes joeek IRTE

CiaLl

Bl oo oy (s

(£} Where s o)linee 1s somponnded, tha offender, 155 ene oov shall b dis
chor o aid i fwether proceadions ol e tadoen against b dnorosprer of the
olfes eon oo,

ol (1) Wlenever an offence nnder this At s Beenn comm’id b 2 company, O

erver e s whe o the thne the oience whe eouitied wee . PR
OF L I E e s o il coitipay for T he o d ol Gie business i <o
sl s e sy shall be deemed o b onily of the off nee and
Hehie to be e oo eainst avdd punished aceordin, l\
Pl T b g coctihad in ORI TR I :
potan bl phoeistanent nder dhis et 0 by froeve: TN

O Rl e B s e e arad thet Jie coeclaon i ui“;il te Lo
prevent the eoronission ol sueh offence,

(71 Nobwitharanaiing asothiies containgd b snbemction:
nunder this Aot fies heen ponresitred Lo '
offemce hes feen coranirted wich the cones
any neglcloon vhe poat of, any niiror-h)r. PG Y, - v
corapaiy, such dlvecior, mnnedr. Seerols

o be {'ulli\ of that olfence and shali |
shed aceordingly,

1]

l“ sl et el nis

k.

planction —For the purpeses of this senfion—

{z) " company” means any hody corporate and ineludes a firm or ofher
ssaociation of Lidividuals: ane

by idiectsmy™, bnoreluiion to o Piem, meass o perteer in the fiam,

B Auw person who olsoraets tlee e, try ol o peraon anthalse. and reees o Pensles
BN o v o o npon any fead o Laildiie o1 ool b e Fers g g eyt gedy e T
enery oy whao obstvieets she Tawful exevaize lw pii el 2 puw oo fenred By o
seer 100 N shell e conviction, be punished wish 11-|}m arnient for v tenn
which may extend o six montlh or with fine which mey cxiend to one
thousansd rupecs, or with hoth,

83. (1) The Svate Covernment, after covsultation widh the Co Aporation in regerd Pm]-'.:er f.f;
M THY L ) TE
to matteis concernine i, may, by notitication in the Official Cuzette wake rules 700 ™
to earry out Lhe purposes of this Act.

Provided that, consaltation vith the Corporation hail not b neces sary on the
first oecnsioin of tie making of rales under this seetion, bnt the stale Covernme nt:
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Sl ke o consideration any cuggestions which the Corporation may make in
releticn 1o apwndmen: of such yules atrer they are made,

(2y Tn roricwlar and without prejudice o the generality of the fo;cgoing power
wady d e pronide for el anaiiers expressly required or adowed by this Act to
S by osulessod vues whichomay be charged by the Corporation.

dev thig ertiny shell be laid for not lees than thirty days
fur s soon as possible alver they are made and shall be
iy Lpvislati o fo such modification as the Legislature
Cssdan o whieh chev areso laid, or the session jmm-diatey

S eecie ion or modification s meede by the State Legislature  shall be
L O el Gazets and shetl thereuyon tuke effect,

St Lo Corneration may, with the previous approval of the Stete Govern®
vt e neprnlatons consinent with tis Aet and the rules made thereuncer, and
oo o na the prieptes of tine Aet.

without prejudice to the gencrality of the forgomp power
cide ot all matters exprossly requirs? or allowed Ty thie

' ’ cogaletions,
SR e wnder Lhig seetion shall be published in the Official
£l il Top net loes than thivty dayvs before the State Lepwlature

v arer ey are made, sl shall be sabject to recisoon by
o wich meslifieation ss vhe Legislature may make, dving the
+ pra 5o daid, or the sersion immediately following,

Vv oo eadan or modification so made Ly the State Legisluture shall br publia-
o ; € P
w i e Official Gazette and ghall therenpon take effect,

55, Ao i, proseeution or other legnl proveedings shall lie agamst any person
Fo wps B whish s e eood faith don o intendad to he done  under this  Act
or oy vt or repthation mads thersunder,

24 Al moerubers, offieers and servants of rthe Coerporation shall, when acting or
in pursnance of any of the provisions of this Aet be  deemed
corits within (he meaning of seetion: 21 of the Indian Penal Code.

BT, The provisions of thiz Act shall have eifeel notwithstanding anything
e ot fherewith ecas vned inoaoy othe Taw.

58. If any donpt or difficulty arises in giving effect to Zhe provisions of this
: oot Biste  Govermmnent  may, by order, make provision or give suel: diree-
Fon e ineomsisient with the express provisions of this At as may appear
i b mevt ey o0 exy dimt for the cemoval of the doubt or difficulty, and

Che ol s Dol St Boverameny, in sueh cases, shall Be final.

XLV
1880.
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Gui.? 59, In the Gujurat Legistature Mombers  { Removal of Disqualifications ) ‘%“'gé‘ﬁi'(’l'm;
g(f] Act, 1960, in the Schedule after entry 13 ihe following entry shall be mserted, {; Gyt 1 of

" pamely:— 19460,

“13A. The office of a member of the Gujarar [ndustrial Development Corpora-
Guj. ton nominated under clause (5), (¢) or {d) of sub-scetion (I) of section 4 of the
XXN1 Gujarat,  Industrial Development Aet, 1962, by reason only of his  holding

ot SRS}
1962, such offiee.”’,

Guj.

o, 60. The Gujarat Dudustrial Development Ovdinance, 1962 is heveby repualed G]:?.IB?EI?INQ.
WN(:f and the provisions of sections 7 and 25 of the Bombay General Clauses Act, 1V of 1962,
1962, 1904 shall apply to such repeal as if thal Ordinance were an ensvlment,

Bom, 1
of 1004
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PART 1V

Acts of the Gujarat Legislature and Ordinances promulgated and |
Regulations made by the Govemor, ' |

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 22nd April 1964 s hereby published forgeneral mformation.

AXBAR 8. SARELA, )
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 14 OF 1964 1

( First pnbhshed after havmg received the assent of the Governor in the
“ Gujaral Qovernment Gazcdte” on the 28th April 1664 )
An Act to amend the Gujarat Industrial Development Act, 1962,

It is hereby enacted in the Fifteenth Year of the Repubhc of lndla as |
follows :— . ;

1. This Act may be called the Gujarat Industrial Dcvelopment (Amendment‘l!hort :m.?
Act, 1964,

Cyf. 2 In sectron 4 of the Gu;arat Industrial Development Act, 1962, in sub-56¢- 4 endme

N1 of tion (Z)— of esction
1963, ! : of Quj. -
() for the word “seven” the word “ten” shall be substituted; 1963, of

() in clause {a), for the word “two” the word “three” shall be substituted;

(iid in clause (d), for the word “two” the word “four” shall be substitn-

ted. s
IV-Estta—18 : , 81 _—
PRINTED AT THE GOVERNMENT CENTRAL PRESS, AHMEDABAD :
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
President on the 17th June 1968 is hereby published for general information.

SUMANT M. VIDYARTHI,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 14 OF 1968.

(First published, after having reccived the assent of the President in the
“Gujarat Government Gazette” on the 26th June 1968.)

An Act further to amend the Gujarat Industrial Development Act, 1962,
It is hereby enacted in the Nineteenth Year of the Republic of India as

follows : —
1. () This Act may be called the Gujarat Industrial Development (Amend- Bhort title
d
ment) Act, 1968. :onmmenee-

(2) It shall come into force on such date as the State Government miay, be noti- meat.
fication in the Official Gazeite, specify.

2. 1In section 4 of the Gujarat Industrial Development Act, 1962 (hereinafter s meadmnt

reterred to as “the principal Act”), in sub-section {I).— e
I&Jiﬂ (i) for the word “ten” the word “twelve” shall be substituted ; ﬁgi“g‘f
‘1'532_ (i) in clause (d), for the word “four” the word “six” shall be substituted,

: 09 '

IV-Extra—21 (Lino) t
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Substitution 3, For section 16 of the principal Act, the following section shall be sub- 8-

of section 16 XXII
of Guj. XXIII Stituted, namely : — of
of 1962 by . 1062,
new seotion. -
-Notification “16. Notwithstanding anything contained in the provisions for the time

H indu- . . . . . . e v qeae
2;,;:;13;,:; :s being in force relating to notified areas in the Gujarat Municipalities Act, 1963,

notified erea the State Government may, by notification in the Official Gazette—

under Gujacat |

Manicipalitios

Act. (@) declare that the provisions relating to notified areas and any other
provisions of that Act shall extend to and be brought into force in any in-
dustrial area, and thereupon such area shall be deemed to be a notified area
under that Act;

(b) appoint the Corporation or any officer or committee thereof for the
purposes of the assessment and recovery of any taxes, when imposed under
the provisions so extended and for enforcing such provisions;

(c) provide that the provisions of any other law relating to local autho-
rities which is in force in that area shall cease to apply, and thereupon such
provisions shall cease to apply thereto;

(d) make such other provision as is nccessary for the purposes of the
enforcement of the provisions so extended to tkat area.”.

Substitation 4, In the principal Act, in Chapter V, for the heading the following shall be

of gﬁiﬂﬁ v substituted, namely : —

of Guj. XXIIT
of 1062. “POWER TO EVICT PERSONS FROM AND NON-APPLICATION OF
RENT CONTROL ACTS TO CORPORATION PREMISES.”.

Substitution 5. For section 28 of the principal Act, the following sections shall be sub-
of section 28 o435 A

of Ging, X X111 stituted, pamely :

of 1082 by

new sections,

Definitions. “28. In this Chapter,—

(@) ‘“competent authority” means the Chief Executive Officer of the Cor-
poration and includes such other officer of the Corporation as the State
Government may, by notification in the Official Gazetfe, authorise to perform
the functions of a competent authority under this Chapter for such area as
may be specified in the notification;

(b) “corporation premjses” means any premises belonging to or vesting
in the Corporation or taken on lease by the Corporation or entrusted to the
Corporation under the Act for management and use for the purposes of
this Act; _

(¢©) “premises” means any. land, building or part of a building and in-
cludes a hut, shed or other structure or part thereof.
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28A. (J) If the competent authority is satisfied,— Powaer to
ovict corlain
. oo . persons from
(@) that the person authorised to occupy any Corporation premises has— Corporation
promises.

A .
() not paid rent Jawfully due from him in respect of such premises for_
a period of more than two months, or

(i{) sub-let, without the permission of the Corporation, the _whoie or
any part of such premises, or '

(it) otherwise acted in contravention of any of the terms, express or
implied, under which he s authorised to occupy such premises, or

(b) that any person is in unauthorised cccupation of any Corporation pre-
mises,

the competent authority may, notwithstanding anything contained in any law
for the time being in force, by notice served (/) by post or (i) by affixing a
copy of it on the outer door or some other conspicuous part of such pre-
mises, or (i) in such other manner as may be prescribed, order that that
person as well as any. other person who may be in occupation of the whole
or any part of the premises, shall vacate them within one month of the date
of the service of the notice.

(2) Before an order under sub-section (1) is made against any person the
competent authority shall inform the person by notice in writing of the grounds
on which the proposed order is to be made and give him a reasdnable oppor-
tunity of tendering an explanation and producing evidence, if any, and to show
cause why such order should not be made, within a period to be specified in
such notice. If such person makes an application to the competent authority for
extension of the period specified in the notice the competent authority may
grant the same on such terms as to payment and recovery of the amount claimed
in the notice as it deems fit. Any written statement put in by such person and
documents produced in pursuance of such notice shall be filed with the record
of the case and such person shall be entitled to appear before the authority

. proceeding in this connection by advocate, attorney or pleader. Such notice in
writing shall be served in the manner provided for service of notice under sub-
section ().

(3) If any person refuses or fails to comply with an order made under sub-
section (7), the competent authority may evict that person from, and take
possession of, the premises and may for that purpose use such force as may be
necessary.

(4) 1f a person, who has been ordered to vacate any premises on the grounds

mentioned in sub-clause (/) or (#i)) of clause (@) of sub-section (7} within one
month of the date of service of the notice or such Ionger time as the competent
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authority may allow, pays to the Corporation the rent in arrears or carrjes out
or otherwise complies with the terms contravened by him to the satisfaction of
the competent authority, as the case may be, the competent authority shall, in
lieu of evicting such person under sub-section (3), cancel its order made under
sub-section (/) and thereupon such person shall hold the premises on the same
terms on which he held them immediately before such notice was served on him.

Explanation—For the purposes of this section and section 28B the expre-
ssion “unauthorised occupation”, in relation to any person authorised to occupy
any Corporation premises, includes the continuance in occupation by him or by
any person claiming through or under him of the premises after the authority
under which he was allowed to occupy the premises has been duly determined.

Power to 28B. (1) Subject to any rules made by the State Government in this behalf
;T‘;‘;fm?;t and without prejudice to the provisions of section 28A, where any person is in
88 arreara arrears of rent payable in respect of any Corporation ptemises, the competent
;’i‘,ﬁ"i_ authority may by notice served, (i) by post or (i) by affixing a copy of it on
the outer door or some other conspicuous part of such premises, or (i) in such
other manner as may be prescribed, order such person to pay the same within
such time not being less than ten days as may be specified in the notice. If
such person refuses or fails to pay the arrears of remt within the time specified

in the motice, such arrcars may be recovered as arrears of fand revenue.

{2) Where any person is in unauthorised occupation of any Corporation
premises the competent authority may, in the prescribed manner, assess such
damages, on account of the use and occupation of the premises as it may deem
fit, and may by notice served (i} by post or (i) by affixing a copy of it on the
outer door or some other conspicuous part of such premises, or (iii} in such
other manner as may be prescribed, order that person to pay the damages
within such time as may be specified in the notice. If any person refuses or
fails to pay the damages within the time specified in the notice, the damages
may be recovered from him as arrears of land revenue.

(3} No order shall be made under sub-section (2) until after the issue of
a notice in writing to the person cailing on him to show cause, within a reason-
able period to be specified in such notice, why such order should not be made,
and until his objections, if any, and any evidence he may produce in support
of the same have been considered by the competent authority.

Appeal. 28C. (1) Any person aggrieved by an order of the competent authority
under section 28A or section 28B may, within ocne month of the date of the
service of the notice under sub-section (I) of section 28A or sub-section (I) or
(2} of section 28B, as the case may be, file an appeal to the State Government:

Provided that the State Government may entertain the appeal after the expiry
of the said period of one month, if it is satisfied that the appellant was
prevented by sufficient cause from filing the appeal in time,
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(2) On receipt of an appeal under sub-section (I), the State Government
may, after calling for a report from the competent authority, and after making
such further inquiry, if any, as may be necessary, pass such orders as it thinks
fit and the order of the State Government shall be final.

(3) When an appeal is preferred under sub-section (/) the State Govern-
ment may stay the enforcement of the order of the competent authority for
such period and on such conditions as it thinks fit.

28D. No order made by the State Government or the competent authority Bar of juris-
in the exercise of any power conferred by or under this Chapter shall be called o .
in question in any court and no injunction shail ‘be granted by any court or
other authority in respect of any action taken or to be taken in pursuance of

any power conferred by or under this Chapter.”. :

. . Insertion of
6. After Chapter VI of the principal Act, the following Chapter shall bem:rg;:p;r

inserted, namely: — VIA in Guj

XXIIT of
1062,
“CHAPTER VIA.

LLEVY OF BETTERMENT CHARGE.

32A. Where any land is developed or any scheme or work is undertaken Notice to

by the Corporation under the provisions of this Act, and any other land not ﬂl““r::;a::“'of
vesting in or under the control of the Corporation is benefited or is likely tolevy of bet
be benefited by such development, scheme or work, an officer authorised by chargo, ¢

the State Government in this behalf (hercinafter referred to as “the authorised

officer””) shall give notice to the person known or believed to be the owner of

ot interested in, such land requiring him to appear before him either personally

or by an agent at a time and place therein mentioned (such time not being

carlier than thirty days from the date of notice) to state his objections, if any,

to the imposition and recovery of a befterment charge on such Land :

Provided that no such notice shall be given unfess the State Government
after consulting the Corporation and the Collector has declared that the value
of such land is likely to increase or has increased by reason of the benefit avai-
lable to the land on account of the development made or.of the scheme or work
undertaken by the Corporation in its land.

32B. On the date fixed under section 32A or on such ofher date to which Inguiry and
the inquiry may be adjourned, the authorised officer shall, after holding a for- 3{3“ rogar-
mal inquiry in accordance with the provisions of Chapter XII of the Bombay mant charge.
Land Revenue Code, 1879 and after hearing the objections, if any, stated by -
the persons as required by notice under section 32A, make an order, fixing the
amount of the betterment charge leviable on the land. Such order shall also
specify L

(d) the area of the land benefited by the development, scheme or work as
the case may be, '
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(b) the increase in the value of such land on account of such dcvclopment,
scheme or work,

(c) the date from which the betterment charge shall be leviable,

32C. The increase in value of any land on account of any development,
scheme or work refetred to in section 32A shall be the amount by which the
value of the land on the date of the completion of the development, scheme or
work, as the case may be, is likely to exceed or has exceeded the value of the
land as on the date on which the development, scheme or work was undertaken
and the betterment charge shall be one half of such increase in value.

Explanation—For the purposes of this section, the Corporation shall by
notification in the Official Gazerte, specify— .

{@) the date on which the development, scheme or work was underlaken
by it,

(b) the date on which the same was completed.

32D. (I) Any person aggrieved by the order fixing the betterment charge
may, by a written application to the authorised officer, require that the matter
be referred, to the District Judge within the limits of whose jurisdiction the Iand
is situate,

(2) Any such application shall be made within six weeks from the date
on which the order of the authorised ofticer referred to in sub-section (I) was
communicated to such person and shall be in such form as may be prescribed.

(3) The provistons of sections 5, 12 and 14 of the Limitation Act, 1963, shall g4, P

apply to the computation of the time fixed for reference under sub-section (2).

(4) The authorised Officer shall make the reference, in such manner as may
be prescribed.

32E. The order fixing the betterment charge under section 32B, subject
to a reference to the District Judge under section 32D and the decision of the
District Judge on such reference shall be final,

32F. From the date specified in the order fixing the betterment charge as
the date from which such charge shall be leviable, or from such date as may
be otherwise specified by the District Judge under section 32D as the dafe

“from which such charge shall be leviable, the betterment charge recoverable

in regpect of any land shall, subject to the prior payment of the land revenue,
if dny, due to the State Government thereon, be a first charge on the land in
respect of which such betterment charge is leviable.

32G. The betterment charge shall be payable to the Corporauon on the
date fixed by the Corporation:
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Provided that the owner of the land in which such charge is imposed may
execute an agreement in favour of the Corporation agreeing to pay the amount
of such charge by annual instalments together with interest at such rate and
within such period as may be prescribed.”.

7. After section 40 of the principal Act, the following new section shall be lnsertion, of
inserted, namely:— 40A in Guj.
. XXIIL of |

1962, |

“40A. Where any land is leased by the Corporation, the lessee shall, pay Liability of -
to the Corporation before such date or‘dates as may be prescribed an amount L?::: t:uf oY
equal to the land revenue, rent, cesses, rates, and other taxes, if any, payable
in respect of such land, which would have been payable by the Corporation

had the land not been leased.™

i e . : i : Insertion of
8. After section 44 of the principal Act, the following section shall be inserted, ~Vov 0 ¥

namely in Guj.
XXM
1982.

“44A. The Corporation shall quinquennially have a valuation of its assets ininqtl}ennil}l :
and liabilities made by a valuer appointed with the approval of the State ,gets and

Government: liabilities of
the Corpora- '

Provided that it shall be open to the State Government to direct a valuation tion.
to be made at any time it may consider necessary.”.

9. After section 52 of the principal Act, the following sections shall be inser- Insertion of

— seotions 524,
ted, namely: 52B and 520

in Guj. XXIIL
of 1962,

“S52A. H any person obstructs or molests any persen with whom the Cor- Penalty for

. . . . obatructing

poration has entered into a contract in the performance or execution by such j ' porsons

person of his duty or of anything which he is empowered or required to do performing

under this Act he shall, on conviction, be punished with imprisonment for a "7 utder
term which may extend to three months or with fine which may extend to five

hundred rupees or with both.

52B. If any person removes any mark set up for the purpose of indicating Penalty for
any level, boundary line or direction necessary to the execution of works autho- rl;:ii‘;iig..
rised under this Act, he shall, on conviction, be punished with imprisonment
for a term which may extend to three months or with fine which may extend

to five hundred rupees or with both,

52C. Any person, who obgtructs the lawful exercise of any power conferred Penalty for

by or under Chapter V shall, on conviction, be punished with fine which may ﬁggffﬂ _
¢xtend to one thousand rupees.”. powers under -

Chapter Y.



106 GUJ. GOVY. GAZ, EX. JUNE 26, 1968/ASADHA 5, 1890 [Farr IV

Insertion of 10. After section 55 of the principal Act, the following section shall be inserted,
pection Xg{ namcly:.—_

in Guj.
IIT of 1962.

Notice of “S5A. (I} No person shall commence any suit against the Corporation or against

;;:;:ngg,g';:. any officer or servant of the Corporation or any person acting under the orders

of the Corporation for anything done or purporting to have heen done in pur-
suance of this Act, without giving to the Corporation, officer or servant or per-
son, as the case may be, two months' previous nolice in writing of the intended
suit and of the cause thereof, not after six months from the date of the act
complained of. '

(2} In the case of any such suit for damages if tender of sufficient amount
shall have been made before the action was brought, the plaintiff shall not recover
more than the amounts so tendered and shall pay all costs incurred by the defen-
cdant after such tender.”.

PRINTED AT THE GOVERNMENT CENTRAL FRESS, AHMEDABAD,
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PART IV

Acts of the Gujarat Legistature and Ordinances promalgated and
. Regulations made by the Governor. S

The following Act of the Gujarat Legislature having been assented fo by

_ the Governor on the 10th - March, 1986 is hereby published for general

information.
J. P. VASAVADA;

Secretary to the Government of Gujsrat,
Legal Department.

GUJARAT ACT NO. 11 OF 1986,

(First pﬁb]jshed, after having Teceived the assent of the Govemor in the
“Qujarat Government Gazette”, on the 11th March, 1986.)

An act further to amend the Gujarat Induﬁt.ﬁal Development Act, 1962,
1t is hereby enacted in the Thirty-seventh Year of the Repubiic of India as
follows :— ' ' o

L. (1) This Act may bo called the Gujarat Industrial Development ( Amend-
ment) Act, 1986. _ S the

- - 0OEMS! -
(2) Tt shall come into force on such date as the State (Government may, ot >

.

- r—

12}
To-Exwael2—1

dhorttitle
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Amendment 2, In the Gujarat Industrial Development Act, 1962 (heremafter referred to Gui

:‘1; l?ngf as “the principal Act”), in the long title, for the words “An Act to make special *;

Guj. XXIII provision for securing the orderly establishment of industries in industrial areas 195
of19%%.  and industrial estates in the State of Gujarat, and to assist generally in the .
' orgamsahon thereof”, the words “An Act to make special provision for securing
the orderly establishment -and organisation of industries in industrial area and
industrial estates in the State of Gujarat and for the purpose of establishing
commercial - centres in connection with the estabhshmmt and orgamsatxon of

such industries” shall be substituted.

ﬂ:&;’.ﬂ,@t 3. In the principal Act, in seotion 2, after clause (o), the followmg olause

2 of v —
0 (hif ghall be inserted, namely :

1962, ? | *({ca) * commercial céntre’ inrelationtoany industrisl area or industrial

" estate “means any site ‘selected by the SBtate Government where the
Corporation builde shops and other buildings and makes them available
for any commercial activity;”.

Amendmont 4 n the principal Aot, in sestion 3, in sub-seotion (), after the words

8 of Guj, “in the Btate of Gujara ”, the words “ and for the purpose of establishing
. XXITof  gommercial centres in connection with the establishment and organisation of

1862, such industries”” shall be inserted. ,
Sfentoent k. In the principal Act, in section 4—

‘x"xfﬁflgf (1) for the word “ members” wherever it ocours, the word * directors ”
1962, shall be substituted §

{(2) for the word “member” wherever it occurs, the word * director *
shall be substituted ; '

(3) for the words “Chief Executive Officer”, the words * Managing
Director " shall be substituted. _ _

Amendmeny .~ 6, In the prinoipal Act, in section b,—

of seotion . i
8 of Guj. (I)  for the word * member ", the word * director ** shall b substituted ;

16z, of () for the words * Chief Exeocutive Officer” y the words ¢ Managmg

Director ™ shall be substituted § -

(3) in the marginal® note, for the word * membership”, the word
“ dlrectorshlp » shall be substituted.

Amsndment 7. In the principal Act, in seotion 6,-—

?O?f;u,[f]?  (I) for the word ‘“ members” wherever it ocours, the word *directors

XXIM of - - shallfbe substituted ;

1063, (2) for the word * member” wherever it ocours, the word * director
shall be substituted 2

(3) in sub-gection (8), for the-words * of any Committes thereunder or
appomted in oconneotion with the work undertaken by or for the Cor-
poration *’, the words ** of any Committee thereof or in doing or for per-
forming any work connected with the funotions of the Corporation which.
may be specially entrusted 'to them by the Gorporatlon or by any Commi-
ttee thereof” shall be substituted ;

(4) in the marginal note, for the word “members ”, the word  direc-
tors » shall be substituted.

ey

T,




v

CPART- I¥] - GUJARAT GOVERNMENY GAZETTE, EX., 1 31088 128

B -8 In the prmclpa.l Aot, in section 7 —_ S Amendment
S ' ' of sostion
(1) for the word “ member wheraver it ocours, the word "duect;or” ' .,xmr
shall be substltut-ed A08% -

(2) for the. word members wherever it occurs, the word “direstors”
shall be substituted. : - : ,

9 "In the prmclpal Act, in section 8,— ‘ o Amendment

of section

() for the word “member” wherever it oceurs, the word “dlreclm g&flﬁ“j‘,{
shall be substituted ; . 1962,

(2) inthe marginal no:te, for the word * membershifn »_the word * direc-
torship” shall be substituted. o

10 In the principﬁl Act, in section 9,— . ~ Amendd.

ment

(1) for the word “ member *, the word “ director ** shall be substituted 3 Sf:?;é'ﬁf
XX

(2) in the prowso for the word “ members >, the word “ directors ** shall of 1962,
be substituted, .

11. In the principal Aect, in seotion 10,— A;Ii&e:e?umogt -
. ! 10 of Gaj.
(2) for the word “member” wherever it ocours, the word “director” XX of
shall be substituted ; | .
(%) for the word “membership,” the word “ dlrectors]'up * ghall be
substituted ;

. (8) in the marginal note, for the word members ”, the word “ directors ”
shall be snbstituted

12. In the prmclpal Act, in section 11, for the word “ member ”, the word - Amandment
«director ” shall be substituted. ‘l’g gestlon
of Gnj.
XXTII of
1962
18, In the principal Act, in section 12, for the words “ Cluef Executive -Amendmen

Officer ™ t;’herever they occur, the words “Managing Director” shall be ?; f,?gz}l_
3 .ust) uled '

IIT of |
1962,
S 14. Tn the principal Act, in sect.mn 18, in clause (4%),— . | ﬁ;n;“e‘:?;(nli
13 of Guj.
(1) in sub-clause {c), after the word * industries”, the Words fand . XXIiot
commercial centres” shall be inserted ; 1992, -

(2) after sub-clause (d), the following new clause shall beinserted, pamely:—

“ (da) undertake schemes for providing industrial units and commercial
establishments with such structures and facilities as may be necessary
for their orderly establishment, growth and development; &




v

\mendment
-F spoticn

‘14 of Gf.
KXIII of
19682,

.&mndmant.
»f sostion 16

of

of 1962

~ Amendment

fsaation 21
of Guj.
IXIof
1962,

Zn Fondument

of seotion
28 of Gaj,
XXITF of

1882,
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(3) in sub-olause (¢), for the words “* undertake schemes”, the words
- “promote, organise, sponsor or undertake schemes” shall be substituted,

. 16, In the principal Act, in section 14,—

(1) in clause {c),—

(@) for the words “industrial estates and industrial arcas ”; the wofds
“industrial estates, commercial centres and industrial areas” shall be
substituted ; R B '
- {b) for the words ““ works and buildings”, the words “worls, buildiny. .

amenities and common fatilities”” shall be substituted ; '

and commercial cstablishments ™ shall be inserted;

(.5;} in clause (e), after the word  industrics ”, the words ** or commer-
* cial establishments  shall be inserted ;

(4) in clause (f), after sub-clanse (e;), the following sub-clause shall
be inserted, namely :—

“(ia) to allot shops and other buildings to suitable persons in co-
mmercial centres established by the Corporation;”;

{(6) in clause (¢), for the word “ menibers”, the words * directors”
shall be substituted ;

(3) in clause (i), the words “subject to the. previovs permission of
the State Government” shall be deleted, '

16. ‘In the principal Aet, in section 15, for the words “ Chief Executive

) - Officer ”, the words ‘ Managing Director ”’ shal! be substituted.
-Juj.x.XIII A .

17. In the prineipal Act, in section 21, after sub-section (2), the following
Explanation shall be inserted, namely :— o

** Ezplanation.~The expression  to borrow money” with all its grammatical
variations' and cognate expressions includes, acoeptance of deposits ( not
being deposits accepted under section 22) from the public for o -specified
period and on payment of interest thereon to the depositors at specified
rates.” :

18; In the principal Act, in section 98, in clause (a), for the words ** Chief
Executive Officer ”, the words “ Managing Director”’ shall be substifuted,

‘(2) in clause (d), after the words * industrial undertakings ”, the
words ““ or commerocial establishments or both the industrial undertakings
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19, In the. prmclpa.l Act in section 34, in sub-sestion (¥), for the words
’“” an industrial estate or’’, tha wurds “an mdustrm] estate, commercial centre
1" ghall be substituted,

80- In the prlnolpa.l Act in gection 35, in sub section (1), for the words
* an industrial estate or ”’, the words “ an mdustrlal estate, commercial centre

r”’ shall be substituted.
~ 2. In the prmclpal Act, in section 37,—
- (8) for sub-gection (1), the following shall be substituted, namely —_
“@ {a) for tha purpose of,— '

{s) carrying gas, water or electricity within any area taken up for
development under paragraph (b) of clause (i) of seotlon 13 (here-
inafter referred to as * the said area” )jor

{#) constructing any sewers or drains necessary for carrying off work-
ings and waste liquids of an industrial process through the said area,

the Corporation may, after giving reasonable notice to the owner or
ocoupier of any building or land in the said ares, lay down, place, ‘main
tain, alter, remove or repair any pipes, pipelines, conduits, supply or mvioe-
lines, posts or other appliances or apparatus in, on, tmder, over, along or
across any land in the said ares.

() For the purpose of, —

() oarrying gas, water or electricity from a source of supply. to an
industrial estats, commercial tentre or industrial area, such sonrce of
supply being in an area outside sueh estate, centre or ares ( hereinafter
referred to 83 “an outside area ™} ; or

- (#%) conatructmg any sewers or draing necessary for carrying off work-
mga and waste liquids of an industrial process to or through an outside
. ﬂe&, -

any person empowered in this behalf by the State Government
by notification in the Official Gagette (bereinafter referred to as “the
authorised person ' ), may after giving reasonable notice to the owner or
ocoupier of any building or land in the outside area, lay down, place;
maintain, alter, remove or repair any pipes, plpehnes conduits, supply
or sntﬂce—hnes posts or other appliances or appa.ra.tua in, om, u.nder, over,
along or AGTOBB any land in the outside area..’

(s3) in sub-section {3), for the words “shall be paid, as the case may
bs, by the Corpdra.tion or in the case of the authorised person, by the
State Government”, the words *“shall be- paid by the Corporatlon
irrespective of whether the area is the said area or the outside area”
lha.ll be substituted.

(i) after sub-sechon (d), the following uew submlon shall be
inserted, m Y -
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~ " *“(8)(a) Where the owner or the occupier of any building or land
does not reply in writing to the Corporation or the authorised person
within a period of fifteen days from the date on which the consent re-

* ferred {0 In sub-section (4) is sought, or refuses to give such consent

to laying down or placing any pipe or other works into, through or =
against such building, the Corporation or the authorised person shall-

‘forthwith make a report in writing of the fact to the Collector.

. {8) On receipt of the report, if the Collestor, after making any. inquiry
and after giving the owner and the ocoupier of such building or Iand,
a8 the ocase may be, an opporbunify of stating his objection to give
stch consent is sabisfied that for ensuring the full and efficient develop-
ment of the induatrial estate, commercial centre, or a3 the case may be,
industrial area it is necessary to permit the Corporation or the authorised

pemson to lay down or place any pipe or other works intip, through or’

against the building or in the land as contemplated by the Corporation
or the authoriged person, the Collecfor shall, notwithstanding. anything
contained in sub-gechion (4) by an order in writing, grant the requisite
pormission to the Corporabion or the authomised person.

(c) Whep such permission is granted, it shall be lawful for the Corpo-
ration or the authorised person to lsy down or place any pipe or other
works info, through or against such building or in such land, as if the
necessary consent under-sub-section (4) has been given.”. '

' 23, Inthe principal Act, in scction 38, for the word *member”, the
word “ director ¥’ shall be substituted. :

23, In the principal Ack, in seoion 39,—

(1) after the words “industrial undertakings *, the words * or comm>r-
oial establishments ” .shall be inserted ; : .

~ (2) for the words “the industrial esiates or ”, the words * the industrial
estabes, commercial centres or* shall be substituted. '

. 24. In the principal Act, in section 40, for the words and brackets (whe-
- ther within an industrial area or outside )”, the words “or a commereial
-patablishment within an industrial area or outside ” shall be substituted.

25, In tho principal Act, in section 46,—

(7) for the words “any partioular industrial estate ot ”, the words * any
partioular industrial estate, commercial cenire or” shall be aubstituted;

(2) for the words “such estate or”, the words “sush estate, centre or”

I
N
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(3) for the words such industrial estate or ¥, the words such industrial
estate, commercial eentro or” shall be substibuted.

26 In the pnno:psl Aot in aechion 56—-
© (1) for the word “ members ', the word * dlrecto:a » shall be subsh‘mted

(2) in 'the marginal note, for the word “ Members ™ , the word “Directors”
aha.ll be snbstltut.ed .
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PART-1V

Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the Governor
on the 19th Februsry, 1994 is hereby published for general information. '

SMT. K. R. TRIVED],
Seoretary to the Government of Gujarat,
Legislative and Parliament Affairs Department.

GUJARAT ACT NO. 3 OF 1994.

(First published after having received the assent of the Governor in the “‘Gujarat,
Government Gazette” on the 21st February, 1094).

AN ACT
FURTHER TO AMEND THE GUJARAT INDUSTRIAL DEVELOPMENT ACT, 1962.

It is hereby enacted in the Forty-fifth Year of the Republic of India as follows:—

1. 'This Act may be called the Gujarat Industrial Devolopment (Amendment) Aet; ghost
1592. . titley

9. Inthe Gujarat Industrial Development Act, 1962, section 44 A shall be deleted. Delotion

of seotionm
44A  of
Guj.
XX of
1962.

3-1
IV-Extra-3-1 :
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PART 1V
Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

Act of the Gujarat Legislature having been assented to by the
April, 2007 is hereby published for general information.

H.D. VYAS,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

The Followin%
Governor on the 30°

GUJARAT ACT NO. 15 OF 2007

(First published, after having received the assent of the Governor in the “Gujarat
Government Gazeite”, on the 1™ May, 2007).

AN ACT

further to amend the Gujarat Industrial Development Act, 1962. and to validate the
levy and collection of development charges. -

It is hereby enacted in the Fifty-eighth Year of the Republic of India as
follows :-

1. ‘This Act may be called the Gujarat Industrial Development (Amendment and
Validation) Act, 2007.

2. In the Gujarat Industrial Development Act, 1962 (hereinafter referred to as
“the principal Act"), in section 14, after clause(c), the following clause shall be and
shall be deemed always to have been inserted, namely:-

Guj. XXIIT
of 1962,

"( ce ) to levy and collect development charges on the land which is not vested
~in or under the control of the Corporation and which is benefited or likely to be
benefited by the development or scheme or the work undertaken by the Corporation.”.

3 In the principal Act, for Chapter VI-A, the following Chapter shall be and shall
be deemed always to have been substituted, namely:-

IV-Ex.-16-1 16-1

Shert title.

Amendment
of section 14
of Guj.
XXIII of
1962,

Substitution
of Chapter
VI-A of
Guj. XXII{
of 1962.
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"CHAPTER VI-A.
LEVY OF DEVELOPMENT CHARGES

Levy of 32A. Where any land is developed or any scheme or work is undertaken by the

development  Comoration under the provisions of this Act and any other land not vesting in or under

cbarg“_' the control of the Corporation is benefited or is likely to be benefited by such
development, scheme or the work, the Corporation may, by resolution, determine the
development charges and levy and collect the development charges on such land in
such manner as may be prescribed by regulations.

. Hﬂ‘;ﬂr 32B. (1) Any person aggrieved by the order of the Corporation levying the
P development charges under section 32A, may prefer an appeal to the State

Government within such period, accompanied by such fees and in such manner as
may be prescribed.

(2)  The State Government may, after giving an opportunity of being heard
to the appellant and the Corporation, pass such order thereon as it deems fit and
proper.

[
(3)  The decision of the State Government on such appeal shall be final.”.

Validation of 4, (1) Notwithstanding anything contained in the principal Act, any
me:t‘::n of  Tesolution passed by the Corporation determining the rate of development charges and
development  the development charges levied and collected or purported to have been levied or
charges. collected on the land, other than the land not vested in or under the control of the
Corporation which is benefited or likely to be benefited by the development, scheme
or the work undertaken by the Corporation, shall be and shall be deemed always to
have been validly passed and validly levied and coliected by the Corporation in
accordance with law as if the provisions of the principal Act as amended by this Act
had been in force at all material times when such resolutions passed or such charges

were levied and collected; and accordingly, -

(8 no suit, appeal or other proceedings shall be maintained or
continued in any court or before any authority against the Corporation for
the refund of aforesaid development charges.

(b) no court or other authority shall enforce any decree or order
directing the refund of the said development charges.

(c) any resolution passed by the Corporation determining the development
charges and the levy and collection of the said development charges shall
have and shall be deemed to have effect for all the purposes and recoveries of
such development charges shall be made in accordance with the provisions of
the principal Act as amended by this Act.
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(d) any amount paid as development charges or development expenses
shall be deemed to have been paid as development charges in accordance
with the provisions of the principal Act as amended by this Act.

(2) For the removal of doubt, it is hereby declared that nothing in sub-
section { 1 ) shall be construed as preventing any person,-

( a) from questioning, in accordance with the provisions of the principal
Act as amended by this Act, the levy and collection of aforesaid
development charges, or

(b) from claiming, in accordance with the provisions the principal Act as
amended by this Act, the refund of such development charges paid by him
in excess of the amount due from him.

Government Central Press, Gandhinagar.
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PART 1V

Acts of the Gujarat Legislature and Ordinances promulgated

and Regulations made by the Governor.
i

The Following Act of the Gujarat Legislature having been assented to by
the Govemor on the 30™ April, 2007 is hereby published for general
information.

_ H.D. VYAS,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 16 OF 2007

(First published, after having received the assent of the Governor in the
"Gujarat Government Gazette", on the 1% May, 2007).

AN ACT
further to amend the Gujarat Industrial Development Act, 1962.

It is hereby enacted in the Fifty-eighth Year of the Republic of India as

follows :-
1. (1) This Act may be called the Gujarat Industrial Development  Short title and
(Second Amendment) Act, 2007. commencement.

(2) It shall come into force on such date as the State Government may, by
notification in the Official Gazette, appoint.

TV-Ex.-17-1 17-1

— — A
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Amendment
of section 16
of Guj. XXII]
of 1962.

Insertion of new
section 16A in
Guj. XXTIIT of
1962,

Director of
Notified
Areas,

GUJARAT GOVERNMENT GAZETTE, Ex, 1-5-2007

2. In the Gujarat Industrial Development Act, 1962 (hereinafter referred Crull X;iﬂl
to as "the principal Act"), section 16 shall be renumbered as sub-section (1yof 7%

that section.

(1) in sub-section (1) as so renumbered, in clause (b), after the words.
“committee thereof", the words and brackets "or a committee consisting of
such persons (hereinafter referred to as "the Board of Management") as the
State Government may think fit"” shall be inserted,;

(2)  after sub-section (1), the following sub-section shall be added,
namely:-

"(2) The Constitution of the Board of Management, the qualifications,
terms and conditions and the manner of appointment of the members of
the Board of Management and other powers and functions of the Board
of Management shall be such as may be prescribed.".

3. In the principal Act, after section 16, the following section shall be

nserted, namely:- i_

"16A. (1} For the purpose of uniformity and providing efficient management
in the notified areas, the Corporation shall appoint an officer of the

Corporation not below the rank of General Manager to be the Director of
Notified Areas.

(2)  The powers, functions and dutics of the Director of Notified Areas
shall be such as may be prescribed.

(3)  An officer or the committee of the Corporation or the Board of
Management appointed under clause (b) of sub-section (1) of section 16 shall

exercise the powers under the superintendence, direction and control of the
Director of Notified Areas.”.

Govermment Central Press, Gandhinagar,

[PART IV
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